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In The Central Admlnlstratlve Trlbunal
Calcutta Bench .

0A.871 of 1997
Present ¢ Hon'ble Mr. G.S, Maingi, Administrative Member

Jayanti Lakshmana Rao eees Applicent -

- VS -

1) Union of Indie, service threugh the
General Manager, S. E. Railway, Garden
Reach ‘Calcutte.

2) beneral,Manager,,S.E. Rly, Garden
Reach, Calcutta.,

'3) Financial Acviser & Chief Acceounts
Officer, $,E. Rly, Garden Reach, Cal.

» ¢+ s Respondents

-For the Applicant : Mr,F,K. Ghosh, Advocate

Fer thevReSpendents:' Mr. F. Chatterjee, Advecate

Heard en : 8=5.20C0 , : ‘ 'Bate of Qrder : 8=5-2CCC

ORDER

Thla O.A. has been flled by Shrl Jayantl Lakshmana Rao
.agalnst the order of reductlon of basic pay from ’.260C/- in
&eptember'93 te R 2480/~ in October'93 and arbitrery, illegel and
malaflde recovery from DCRG of the app11Cdnt an amount ef s.26964. 40..

2.  This applicatibn_came up. for hearing te~day when-Shri P.K.
Ghosh, 1d. Advocate appeers on behslf of the appllcant and Shri P.
Chatterjee, Ld., Advecate appewrs en behalf of the respondents, Ld.

Advecate Shri Ghosh has drawn myfattent1on te page 27 6f the appli-

cation which shows worklna out/the entitlement of pen51on in respect

- of the appllCont by the respondents. Since the basic pay of the

applicent as seen from the Annexures 'E' & 'F' of the application

during the month of January'od to September'od hes been shown as ks, -
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26C0/~ per month and on the basis of it the pensién should be
werked out to R,1300/- per menth., But as per the erder of the

-4 FARCAO at page 27 of the application it‘hés been worked out to Is.

124Q/5 only. ILd. Advocate NMr, Ghosh hss alsc drawn my attenticn to
~the erder passed in 0.A,675 ef 1996 dafg& 8.5.67 by fhe Hen'ble Mr.
D, Purkayastha that'this.is an identicel matter. Ld. Advocatie Nr.
Ghosh has stzted that the aspplicant had filed 2 representation
before the FARCAO on 4-1-1994 but it remains unattended seo far,

é.' - I have gene‘thfough the abplibation cérefully an¢ I find
thst the cese smacks of arbitrariness and discrimination. I, there-
fore, direct tﬁe Generél'Manager and FARCAO to dispose of the re-
presentation of the aprlicent with a reeasoned anc speaking erder
Withih a period of twe monthé from the date of communication of this

order. Accordihgly;.applicatioh‘is d ispesed of awarding no costs.
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' G.S. Maingi )
’ ' .'> Member(A)
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